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By -this Review Application th e

| @applicant has sought for review of

the judgment and order dated 22nd
December 2001 passed in O+A+No,217 of

98. The above mentioned O+A+s yag

disposed of alongwith OeAeNos, 149
of 99, 274 of 98, 297 of 98, 296 of

| 98 and 187 cf 98 and host of cases,

‘Mr.A.Ahmed learned counsel for the

.| @pplicant submitted that though the

'Tribunal dismissed the petition of
the applicants and alongwith other

other connected applicatipnéholding
thétvthe applicants were not entit-
le to the payment of SDA on the
ground that they did not have all
India transfer liability. The said
@indings of fact isipatent)y gerverme
Mr.shmed submitted/that in this

QehAe the applicants yere very much

entitleqto SPA like other person,
vere
since they/are having all India

transfer liability and all India

seniority and the seniority is
determined on the all India basis.
We are afraid tha£ it is not permi=-
ssible for us to to ﬁear the matter
afresh which was adjudicated upon
by ‘the judgment and order dated

, 22.12,2000. The Tribunal held that
these applicants were like others
we;é residentsof N.E.Region and they
were locally recruited and they are
- not having all India transfer liabi-
lity. However, we do not find any
patent error on the face of the

records nor we do we find any ground
to exercise the review of jurisdice

tion. Mr.Ahmed however submitted
that the matter may be remitted to

the authority for ascertaining as

to whether the applicant in fact

do not have any all India transfer
liability.
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On the facts situation we express our
inability in view of the order earlier
pronouncement by this Tribunal in exerw
cising review jurisdiction. Miszx
Review Application is accordingly dise
missed.
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